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JUDGMENT . (eve)
(delivered by Shri P.Srinivasan, Member(a) .

This Appllcation has come up before us for

adm1581on today.

applicant

Shri S.Pa

Landey, learned_counsal for the

‘and Shri N.S. Kehta, Sr, Standing Counsel,

for the r=spondents have been heard.

2. ' In a judoment delivered on 12.2.988 in O.A.

No. 762/87 = P.N. Tandg?'&'Ors. Vs. Union of India & Ors.,

this Tribunal directed#hat the dpplicants therein'(should

be considersd for promotion +o the arade of Section Offic=rs

from the date their juniors were .so promoted . and if

found suitable, in aco rdarice with the Rules, should be

given promotion with effect' from the date their Junlors

‘were so promoted.'

The apollcants, if so promoted to the

grade of Sectlon Offic&rs, should be alven AYYrears OL pay

and allewnces

supernumerary posts, if neéessary"

with retrospective effe t by creating

e present ap011cant

was not a party t/-thmt applﬂcvtlon. However, the

. respondents

cvn51d@red the cases of the apmllcants in
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p.N. Tondon's case and others similarly placed like
Pf&ﬁu¢. _ . ‘

-

thekfpplicant for promotion to the crade of Section 1
Offiéérs retrospectively from the date their_juniors l
wera soO prom~oted,J' The applicant was approvad for ;
promotion to the post of Section Officer with ~ffec t© i
from 8.6.1983 (Apvendix 'B' page. 21 at scrial Wo. 86).
The applicant's complaint is that he has not heen
paid arrr:‘.ar-_é of salary and allowances from that date. i

. Shri Pandey, learmed counsal for the applicant, l
submits that sven though the order of this Tribunal
in P.9. Tandon's case was passed as early as &M
12.2.1988, the respondents have not so far implemented
the portion of that judgment relating to the arr=zars

_ i _ ' resen
of salary and allowances payable toO thelﬁpplicanty $7

£1i11 now and that they should be directed to pay the

payment .

|

same immediately alongwith interest for delayed 1
|
|

3. shri N.S. Mehta submits that the respondents

are activelv working om the arrears to be paid to the

applicant but there has been some delay in this regard.

He assures us that the arrzars pavarle to the

arplicant will be calculated and paid to him within

a fortnight from today.

4. After hearin~ both sides, we are of the opinion

that this-application can be disposed of at the stace, of

1
admission itself with a direc-tion to the respond=nts 1
to calculate and pay the arrears due to the applicant»

2s expeditiously as possible aﬁd in any cass, not later 1
than 10.3.1989. We, howaver, see no merit in the
contention of Shri Pandey that the applicant should

be paid interest. He was not a party to the application

s
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in P.¥. Tandon's case. The cases of over 250 officers
for retroSpeétive promotion were cors idered as a resﬁ-lt
of the decision of the Tribunal in Tandon's case.
Calculation of arrears of pay and allowances payable

to so many p=rsons is bourd to take time and the

respondents cannot be blamed for it, In view of this,

we are of the view that if the respondents pay the
arrears of salary and allowances due to the applicant
within the stipulated date, namely, 10.3.1989, no

interest regquires to be paid to the applicant.

5. In the result, the application is dispésed of

at the admission stage.ifself with a direction to the
respondents to calculate and pay arrears of salary

and allowances due to th§>app1ican£ positively on or
before 10.3.1989., HOwever, they will not be liables to
ﬁay any interest. It is hop=d that the responde-nts
will take into ;ccount all/amounté under all heads

due to the applicant as a result of his retrospective

promotion, There will be no order as to coOsts.
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